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WANTED

For the Provincial Public Health, 
Bacteriological and Pathological Laboratory, 
Orissa, a sample taker on Es. c 0 per mouth.

candidate must be a matriculate with 
sound physique. Preference will be given 
to those having previous experience in the 
line.

NOTICE.
The Proceedings of the Orissa Legislative 

Assembly, printed in separate Pamp^ 
henceforth available for sale 1 

of the Government 
reduced

form, are
the Book Depot 
Press, Cuttack, at the following

The

rates :— Reduced
price.

Rs. a. p.

Original
price. Applications with copies of testimonials 

should reach the undersigned on or before 
the 14th October 1939.

None need apply who is not an Oriya or 
domiciled in Orissa.

BANBEHAEI PATNAIK,

Bacteriologist and Pathologist to the Govt, 
of Orissa.

27th September 1939.

Rs. a. p.
14 0 0 11 0 0

0 5 0 0 4 0
Annual subscription 

Price of single copy

NOTICE.

A handbook of the Oriya language in 
Roman characters by Reverend F. W. 
Fellows is obtainable at the ORISSA 
BAPTIST MISSION PRESS, Cuttack.

Rs. 2.

Cuttack :

Price WANTED• ••

A whole-timo medical graduate on a 
temporary basis for a period of two years 
for medical work among the students of the 
Ravenshaw College at Cuttack on a consoli­
dated allowance of Rs. 100 (Rupees one 
hundred only) a month. No house or con­
veyance allowance will be given but private 
practice will be allowed.

Applications from Oriyas or persons 
domiciled in Orissa or in the Orissa States 
with copies of testimonials, should reach the 
undersigned not later than the 15th October 
1939.

WANTED
Temporarily a clerk for the office of the 

Provincial Mass Literacy Committee, Orissa, 
at Cuttack, on Ks. 35—1—45 a month. 
Qualifications required: Must at least 
be a matriculate and must know type­
writing. Preference will be given to one 
with office experience.

Candidates must be Oriyas or domiciled 
iu the province of Orissa or in the Orissa 
States. Apply to the undersigned on or 
before the 7th October 1939 with copies of 
testimonials, stating qualifications, age and 
home district.

S. C. TPJPATHI, 

Director of Public Instruction. 
Cuttack: 25th September 1930.S. C. TBIPATHI, 

Director of Public Instruction.

Cuttack : 20tli September 1939.
[2-2—29-9-1939.]

[2—1—6-10-1939.]

FEDERAL PUBLIC SERVICE 
COMMISSION.

Vacancf.
I

WANTED
Two temporary draftsmen on Es. 50 and 

Rs. 40 per month according to qualifications. 
Must know English and be a good tracer 
and be Oriya or domiciled in Orissa.

Editor, “Indian Listener”. Pay Es. 500 
—750. Age not below 30 and preferably 
not over 40. Candidates must possess an 
absolute command of English, must have 
sufficient experience of journalism, 
cularly on the business and publishing 
and must have a good 
of a

parti- 
side

sense of the lay-out 
, , . “a/azme- Full details should be 

^btamed from the Secretary, Federal Public 
service Commission, Delhi. Last date for 
animations on prescribed form, together
Oct»b„M9397 P‘ E8' ,-8 0’ 2M

Apply before 10th October 1939
age, qualifications, domicile, to the under? 
signed.

B. PATNAIK, 
Secretary to the Reven

Orissa.
2Clh September 1939.

Commissioner ofu e

Cuttack :
Camp Simla: 19lh September 1939. ;
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NOTICE.
Examination for admission of candidates to the compounder class at the Orissa Medical 

School, Cuttack, will be hold on the 15th November 1939 at 8 a.m. in the school examina­
tion hall.

Candidates must be between 17 and 28 years of ago.
A qualifying examination in the following subjects is compulsory for those who have not 

passed the Matriculation Examination:—
(a) Reading and writing English.
(b) Arithmetic (simple addition, subtraction, multiplication, division, vulgar fraction 

and rule of three).
The number of seats is limited.

Admission will be restricted to the candidates either natives of or domiciled in the 
Province of Orissa.

Candidates must submit along with their applications the following documents which 
will not be returned:—

(a) Certificate of permanent residence, nationality and respectability signed by any 
Government Officer not below the rank of the Deputy Magistrate or by the Headmaster of 
the school where the candidate was last educated (bearing a date not earlier than one 
year from the date of application for admission) or by some authority satisfactory to the 
Superintendent.

(b) True copy of domiciled certificate (for domiciled candidates) attested by 
gazetted officer.

Selected candidates will be required to produce before the undersigned the transfer 
certificates from the schools where last studied at the time of their admission in support of 
their age.

some

Candidates should apply in the following form between 1st and 15th October 1939:—
1. Name.
2. Age.
3. Race or caste.
4. Religion.
5. Nationality (i.e., Oriya, Domiciled Bengali, Domiciled Telugu and others).
6. Name and residence of father or husband in case of married lady candidate—

(a) Permanent residence.

(b) Present residence.
7. If father or husband is dead then the name of guardian with his full address of

permanent and present residences.
8. Occupation of father, guardian or husband.
9. Educational qualification of the candidate.

10. Name of institution in which last studied.
11. Whether rusticated or expelled from any institution.
I do hereby.certify that the above statement of particulars is true.

Signature of applicant. 

Pull address.

J. D. MURDOCH, Captain, i.m.s., 
Siiperi?iteRderitf Orissa Medical School, Cuttack*

Cuttack : 13th September 1939. [3-2—6-10-1939.]
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notice.
CONTRACT SUPPLY OF COUNTRY SPIRIT.

Tpndprs ire hereby invited for the exclusive privilege of supplying country 
Tender are iieieuy ■ irit vendors of the districts enumerated m

spirit to the IlceJised d J Jouid be for supply for one year from the
£ Sitty Bhouldtetnt in sealed covers superscribed ‘'Tenders lor 

1st Apni IJ-IO J- y „ o n hou]d reacb the Commissioner of Excise and
St'ori h cSet, nit later to the Sth November 1M>. Pull power is reserved 
to sleept such tender as may be deemed best [or the public interest and to reject 
any of those received, without assigning any reason-

2. The contractors, whose tenders are accepted must comply generally .with 
the conditions oE the “ License for the sale wholesale _ of country spirit (D./W.5)

They must also observe the following additional conditions.
3. Spirit may be supplied from a distillery either within or outside this ' 

province, and the contractors will be required to deliever it at the bonded ware­
houses at their own cost. In case of spirit supplied fiour outside the piovmce, 
each tender must he accompanied by a sample, not less than one quart in quantity, 
and ail spirit supplied will be required to be equal to the sample. Each person 
tendering must furnish a general permission from the Commissioner of the province
in which the distillery is situated that he will have no objection to the export of 
liquor from the distillery in case the tender is accepted and that no claim for any 
export duty or any other charge will be made on the liquor supplied from the 
distillery. In case of supply from within the province, the process of distillation 
will be under the control of the Excise Department and the product together with 
the raw materials will be analysed from time to time at the cost of the contractors.

4. The tenders must specify the price per proof gallon at which spirit will be 
delivered to the licensed vendors at the bonded warehouses enumerated in 
the schedule, or at any additional warehouses that may be opened for the 
convenience of the licensed vendors within the area of the contract.- The price 
will be the same for all the warehouses within the area covered by the contract • 
will be realised by the Superintendents of Excise and will be payable to the 
contractors ordinarily from the Sadr treasuries by the 7th of the month following 
the month m which cost price was credited. Arrangement can, however be made 
for receipt at any other treasury on payment by the contractor of a small premium 
of one anna per cent to cover charges for Remittance Transfer Receipts 
such payment is received by Bank Drafts issued by the Imperial Bank'of 
the premium will be four annas per cent.

5. The contractors, whose tenders are accepted will have to furnish security for 
the due performance of the contract and for the maintenance of adequate stocks of 
spirit m ah warehouses. The amount of security will be calculated J ‘ °
scale *

>

Tenders for

published below.

In case 
India,

on the following

Bs.
Monthly issue up to 500 L. P. Gallons
Monthly issue from 500 to .1,000 L. P. Gallons
Monthly issue from 1,000 to 2,000 L. P. Gallons • • •
Monthly issue from 2,000 to 3,000 L. P. Gallons
Monthly issue from 3,000 to 4,000 L. P. Gollons
Monthly issue from 4,000 to 5,000 L. p. Gallons

and will be payable in Government Promissory Notes
v . 6\ Thf s"PP;y ,of country spirit under the outstill 
district of Sambalpur but formerly distillery 
contract system. The contractor will have 7 
storage and supply of liquor where the old

400» f i

500• • •

... 600
0r Postal Cash Certificates.

system is in force in the 
supplied under 

arrangement for 
ma7 not be available. The

• • •

liquor 
to make his 

warehouses

was
own
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warehouses in the districts of Cuttack and Puri as shown in the schedule belong 
to Government and are rented to the contractor Khan Bahadur Choudhury 
Mohammad Buksh of Manpur Distillery in the district of Gaya in Bihar-

In all cases in which the contract is given to a person or firm, other than the 
present contractors, the new contractors will be required, as a condition of the 
contract, to purchase all plant supplied by the outgoing contractors as well as such 
buildrngs as are approved by the Commissioner of Excise and Salt, Orissa. Should 
the valuation of plant and buildings not be agreed upon by the outgoing and 
incoming contractors, the price will be decided by the Collector of the district and 
his decision will be final.

7. The contractors will have to pay house rents to the warehouse officers and 
peons as at present.

- 8. The spirit supplied to the bonded warehouses will be of any strength below 
-50° 0. P. as specified by the Commissioner of Excise and Salt, Orissa, from time to 
time and the base used for its manufacture will not contain less than 50 per cent 
of mahua*

P. T. MANSFIELD,Cuttack :

The 23rd September 1939. Commissioner of Excise and Salt, Orissa. 

Schedule.

Average annual con­
sumption in proof 

gallon duri'- g 
last three years.

Name of district or part 
of a district for which 
tenders are invited.

Position of 
bonded 

warehouses.
Base from which 

spirit must be made.
Distance from railway 

station.

4 5321

3 miles from 
Cuttack.

8,136(1) CuttackMahua and mo- 
las ses. T li e 
proportion of 
mahua shall not 
fall below 50 per 
cent.

Cuttack (excluding 
a small out-still 
area and not inlou- 
ding Angul).

3,6411 mile from Puri(1) Puri ...

(2) Khurda

DittoPuri (excluding a 
small 
area).

out-still
3,7517 miles from 

Khuada road-

22,000 approxi­
mately for the 
whole district. 
(Average 
annual con­
sumption 
proof gallons 
during 1931- 
32.)

2 miles from 
Sambalpur,*

(1) Sambal­
pur.

Ditto;Sambalpur (whole 
district).

miles from 
Jharsugra.

n(2) Jhareugra

m
29 miles from 

Sambalpur.
(3) Bargarh

77 miles from 
Sambalpur.

2 miles from 
No wapa ra 
the Ra i p u r- 
Vigianagara m 
line.

(4) Padampur

(5) Nowapara
on

21 miles from 
Kantabanjce.

(6) Khariar

is liable to increase or decrease.The area in column 1
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FORM No. D./W- 5.

,U ^‘^ITZSiereto. mentioned in the-it in the areas
License for

License is hereby granted to ■ • , 0f section 20 of the Bihar and

viz:—
Conditions.

fog to ttaSLafo "the’toSl^tadty’uSdlTco^iJonffl rna 

shall be the produce of materials of one or other of the descriptions specified m 
the schedule hereto annexed. Provided always that the licensee may supply any 
spirit made from other materials at any time during the subsistence of this license, 
if permitted so to do by general or special order of the Excise Commissioner.

2. No spirit shall be sold under this license elsewhere than at the bonded 
warehouses or duty paid depot specified in the schedule hereto annexed or at any 
other warehouse or depot hereafter to be established within the said areas and for 
the time being sanctioued by the Excise Commissioner for the purpose of sale of 
spirit hereunder.

3. The spirit kept at the said warehouse for sale under this license shall be 
subject to periodical analysis by, or under the orders of, the Collector or the 
Excise Commissioner and the licensee shall be bound to take steps to remedy any 
defects in the quality thereof which the Excise Commissioner may consider 
material, as to which his decision in writing shall be conclusive. The cost of 
analysis shall be paid by the distiller. The analysis shall be made at such labora­
tory as the Excise Commissioner shall direct.

4. The prices to be charged for spirit sold under this license according to the 
different descriptions of such spirit, as set forth in the schedule hereto annexed 
shall be, in the case of sales at bonded warehouses or duty paid depots specified 
in the said schedule, prices calculated according to strength at the prices set 
opposite to the names of such warehouses and the different descriptions of spirit 
in such schedule. In the case of sales from any bonded warehouse or duty-paid 
depot to be hereafter sanctioned, as provided in condition 2 hereof, or of any spirit 
made from any materials specially permitted by order of the Board of Revenue 
in condition hereof mentioned the prices shall be such as shall be fixed by the 
Board on granting such sanction or specified in such permission as the case 
may be.

as

5. Spirit sold at the said warehouses shall be of such strength only as mav 
be fixed from time to time by special or general order of the Board of Revenue.

6. Sales of spirit under this license shall from time to time be made only to
persons (hereinafter cal ed Licensed Vendors) producing passes in the prescribed 
form authorizing the sale to them of spirit, and only of the description or descrim 
tions of spirit mentioned m such passes and of no greater quantity of snirit than 
the quantity mentioned therein. ^ P

7. The licensee shall be bound to supply to licensed vendors by way of sale

SSsSS= 

asrSSHf S- -is for the time being permitted. If and whenever the stock shall^all hel “T 
prescribed minimum the licensee shall forthwith make up the same o il
cnbed minimum and in dafault of his so doing within 1 to the

by the

-j pres­
hays after the receipt-
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rJauirirT T 91°1fCt0r 0r the officer in °targe of the warehouse
up the same^rL n d°’ h<3 C,ollector ™ay Pr00Qre the spirit required so to make- 
t0P thee CoZtor mf? S°UT he may thmkclt- The licensee sha11 he liable to pay
including cost of tranTotrTe ££sale Thereof ̂

saJe of sfunder tbiB “ foi°ae tfn£ 1S!ngyperSkedtS'the source and
means of the water-supply thereto. All new warehouses that may be required in 
the areas specified m the schedule hereto annexed shall be built and maintained 
at the expense of the licensee. Such of the warehouses at which the sale of the 
spirit under this license is for the time being permitted, as are the property of 
Government, shall be maintained under the direction of and at the cost of Govern­
ment but the licensee shall pay rent at rate to be fixed by the Public Works 
Department for the occupation of the buildings, including quarters for Government 
officers in charge and shall also pay to Government such compensation, 
exceeding the recorded value of the buildings, as shall be determined by the 
Collector, whose decision shall be final, for all damage, including damage by fire,, 
due to any cause whatsoever to Government buildings and Government property 
therein, fair wear and tear only excepted. The source of water-supply at each 
house shall be provided and maintained at the expense of the licensee. As regards- 
municipal taxes, the tax on holding, i.e., general municipal tax, will be paid by 
Government, and all additional taxes, whether described as a tax, fee or rate, will 
be paid by the occupier. The licensee shall provide suitable quarters for the 
officers and guards in charge of the warehouse close to the warehouse building.

not

ware-

10. On the determination of this license, whether on the expiration of the 
period abovementioned for which it is as aforesaid originally granted, or of any 
renewal thereof, the licensee shall be bound if so desired by the Commissioner of 
Excise—

(co) to make over to his successor any buildings which he may have con­
structed or acquired in pursuance of/jthis license at a valuation 
agreed to between him and his successor or, if they are unable to- 
agree, at a valuation fixed by the Collector ;

(b) to make over to his successor such plants used for the supply, storage, 
handling and issue of spirits as may be specified by the Collector at 
a valuation to be fixed by him, and the succeeding licensee shall 
be compelled to accept such plants at such valuations.

If the lessor at any time before the expiration of this lease is desirous for 
any public purpose of resuming possession of the said demised 
premises or any part thereof, and shall, under the hand of the 
Collector, serve notice of such desire on the lessee and shall tender 
him compensation for any building or other improvement which he 
may have erected or made with the writteu consent of tne Commis­
sioner of Excise, the lessee shall, within three months from the date 
of receipt of the notice aforesaid, vapate the said demised premises 
or such part thereof as is specified in the said notice. In case of 
disagreement as to the amount of compensation aforesaid, the matter 
shalf be referred to the Commissioner of Excise whose decision
shall be final.

All such fittings or articles as are necessary or proper for or connected 
with and suitable to the supply, storage, gauging, handling, sale, testing and issue 
of spirit under this license, including vats, tanks pumps pipes, cocks, gauging 
rods and vessels hydrometer, thermometer, etc., for use m he warehouse or depot
iwhichth saJe’ofVi* nnd« » license is for the I  ̂

be m-ovided bv the licensee. Yats, tanks and casks m such warehouses loi the

dipp.cg * AU new TOts, for

11.
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. • -u-11 be of wood. The licensee shall also be res- ,
storage or reduction of spirit sna warehouses for purposes of reduc-
ponsible for the conveyanceo™ r (as to which the orders in writing
tion and so far as may ,, , pnnclusive) for the filtration and punfica-
of the Superintendent of Excise sha, • ifci ana the licensee shall be bound
toofsutiTh‘S“Sen diSns of the CoVor in these respects forthwith
to complyafter receipt of such directions. ,

, j* sxsss^sts^3£S
the bonded waiebouse. The licensee s a P perform duties prescribed
knowing agent on his behalf who shall be competen p 3,3 ri n-i .under rule 52 of the Board’s Rules (Notification no. 3296-Ex., dated the 21st

13 On receipt of an order in writing from the Commissioner of Excise 
requiring him to remove any defect in the warehouse buildings or m the arrange- 
ments fo&r storage, reduction, blending, issue of spirit, water-supply, etc.,-the licensee 
shall attend to it at once and must remove the defect within the date specified m 
the order and on his failure to do so he shall be liable to such fine or penalty as 
the Commissioner of Excise may order and also to such cost as may be incurred 
for the removal of such defect.

14. The licensee shall not hold any interest in the retail vend of country spirit 
within the areas mentioned in the schedule hereto annexed or within such 
adjoining areas as the Excise Commissioner may specify by order in writing.

15 (a) In respect of bonded warehouses in the districts of Cuttack, Puri and 
Balasore, the prescribed duty and cost price according to the prices or rates speci­
fied in the schedule hereto annexed of all spirits sold under this license shall he 
received by the Superintendent of Excise and collected by him on or before the 
issue or the purchase of such spirit. Accounts of all cost price so collected shall 
he adjusted monthly and the total for each month will be paid to the licensee on 
or before the 15th day the following month.

(b) In respect of distilleries, warehouses and duty paid depots in the districts 
of Ganjam and Koraput the duty on spirits purchased by a licensed retail vendor 
of arrack from the contract supplier’s distillery or warehouse or depot must be 
prepaid into a Government treasury unless the contract supplier has an advance 
account with the treasury, in which case the duty may be paid by the vendor to 
the distiller up to the limit of the balance in his favour in that account. The cost 
price of spirit purchased should be paid to the contract supplier.

the rates of duty imposed under section 27 of the Bihar and 
Orissa Excise Act, 1915, shall not m any way affect the conditions of this license.

17. The licensee shall be bound to take over, if so ordered by the Collector or 
the Excise Commissioner, a quantity of spirit remaining in each warehouse or 
depot mentioned m the schedule hereto annexed, equal to the average quantity 
per month sold at each such warehouse during the preceding year at tho vnl™ It 
which it was sold at each such warehouse during the preceding y^ provtded tha

' Commissioner.^°eS “°°Pt TaJ”e’ the ™lu6 sba11 be % the Excise

16- Alterations in

18. On the termination of this license whetW nr, • , ■
period above mentioned for which it is as aforesaid originally granS?^10^ °f ^ 
shall be bound to leave if so ordered by the Collector m b ^ the llcensee
at which immediately before such termination the sale of snirit 0]; dep°fc
shall be permitted, a quantity of spirit equal to half thP a-v P nt imdei. tlais llC6nse 
sold at such warehouse or depot dunng the precedin^montlTf A?^ permonfch 
such termination shall take place, provided that the^n- I the .year m which 
be valued after such termination at twenty per cent Ai n °f Spmt so left sdaP 
schedule hereto annexed or, if such rate be not accent K ^ Specified m the 
then at such rate as may be fixed by the Excise Comrr the BUf£eeding licensee, 
forthwith after determination of the quantity so to bp^S?0*61# The llcensee sha11 
quantity of spirit in any warehouse or depot in exoJ r af?resaid> remove any
left, and in default of his so doing the Collector mL * ^ch quantity so to be 
excess quantity at the cost and risk of the licensee 7 8611 and diSPose of such
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, , ■ , intended for sale under this license at any of the bonded warehouses
°f Trifc hereunder is for the time being permitted, shall be 

conveyer! to the warehouse for which the same is intended only under a bond for
KTonA°f t, d,Uty Pre8Cribed UTlder section 27 of the Bihar and Orissa Excise 
Aoiu 10. I he licensee shall be liable to pay duty on any deficiency in excess of 
t.ne Jirmt for the time being prescribed by rule of the Board of Revenue under 
section 90 of the Bihar and Orissa Excise Act, 1915.

20. The licensee shall he liable to pay duty on all spirit duly recorded 
having been brought into and stored in a warehouse or depot and not accounted 
for in excess of l>i per cent of such quantity (which percentage shall be allowed 
for ordinary wastage) unless he can establish to the satisfaction of the Oommis- 
sioner that such excess wastage has not been occasioned by any negligence on his 
part or on the part of any person conducting operations in the warehouse on his 
behalf, whether by storing such spirit in unsound casks, tanks or vats, or otherwise.

21. As security for the fulfilment of these conditions, the grantee shall deposit 
with the Excise Commissioner in respect of each warehouse or depot at which the 
sale of spirit under this license is for the time being permitted, such amount 
that officer may direct either in Government Promissory Notes or in such other 
form as he may approve. .

22. Without prejudice to the provisions of section 93 of the Bihar and ..Orissa 
Excise Act, 1915. any penalties, and other sums for which the licensee may become 
liable under the provisions cf that Act shall be recoverable from the security 
deposit so to be made as aforesaid.

23. No privilege of sale wholesale shall be sold, transferred or sub-rented 
without the previous permission of the Commissioner in writing. No agent shall 
be appointed for the management without Collector’s approval.

24. In all matters not expressly provided for herein, the licensee shall accept 
the ruling of the Collector subject to an appeal to the Excise Commissioner.

19.

as

as

V. B.—I. The licensee will be bound by the provisions of the Bibar and Orissa Excise Act, 1915, and by 
rules framed under the Act so far as these may relate to him.

II. The breach, non-performance or non observance of any of the conditions of this license by the contractor 
or by bis agent will, under section 42 of tbe said Act, render this license liable to cancellation or suspension ancl 
under section 57 of the said Act may render the licensee liable to a penalty.

Collector of

Counterpart agreement.
I , the above-named licensee for myself and my heirs,

legal representatives and assignees, hereby agree to and bmd myself to perform 
and observe all the terms and conditions hereinbefore written and expressed.

Signature.Dated 19

Witness. Schedule.

Warehouso or 
duty-paid depots.

Materials from 
which spirit shall 
be manufactured.

Aroa of supply.Price per gallon.Distillery.District.

054321 ---

[2—1—6-10-1939.]
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NOTICE.
distilleries for country spirit atfor theWhereas the existing licenses

Aska in the district of Gan jam,
' - . Uraeri (Jeypur) in the district of Koraput,

Kapuguda (Gunupur) in the district of Koraput,
- Chekaguda (Rayaghada) in the district of Koraput,

~ (/iveil fchiit iresh 1 ice nces
m bs r4-11,

■ , T„e Bihar .od 0^ ^
Orissa, and the licensees 
the same.

bonds and indenture shall oe as below .
. D/W-l to manufacture spirit in distillery.

D/W-5.

3. The licences
(a) Licence, in Form no
(b) For the wholesale of country spirit, licence in Form no.

(c) General bond, in Form no. D/W-2.
(d) Indenture in Form no. D/W-3.
(e) Schedule of area, etc-

The above forms are printed-as appendices to this notice.
4. {a) Applications for licences must reach the Commissioner of Excise, Orissa, 

Cuttack, in registered cover on or before the loth November 1939.
(&). Tenders,: in sealed covers, giving the lowest rate of cost price per proof 

gallon which the applicants will charge for supplying liquor to- licensed retail 
vendors in the area under the contract of the distiller, should be submitted with 
application. The rate should be one and the same for delivery at any depot under 
the distillery.

(0 There will be no supply of liquor to any retail vendor from any building 
in the compound of the distillery.

5. The Commissioner of Excise is not bound to accept the lowest 
tender. or any

6- It will be open to the Commissioner of Excise to 
open any depot in audition to the existing ones and also torequire the distiller.-? to 

close any.

IProof gallons.
92 072

Umeri (Jeypur) in the district of Koraput ... 3~’985
Kapuguda (Gunupur) in the district of Koraput ...
Chekaguda (Rayaghada) in the district of Koraput ... 32’873

« S' Ww01 for use in the Gaujam district , •
distillery,, will be made from jaggery and snmaH w,“cl1 1S now under the Aska
°;: {/n°?r a “ixTture of an^ of these in case of 35 {Tp °m, t/eicle or Mohua (Ippa) 
of 60 U. P. In the Koraput district liquor is to ho' 5 fr?m Mohna alone in case 
3o U.'P. and CO U. P. fnoi is to be made from Mohua both for

Aska in the district of Gaujam
• • »

p- T- Mansfield,
ommissiorer 0f Excise,CCuttack : 26th September Orissa.

» .. r y ^
r



part vrr.j THE ORISSA GAZETTE, SEPTEMBER 29, 19?,i). 48 a

FORM No. D./W. 1.

Licence to manufacture spirit in a distillery issued to the grantee of
exclusive privilege of supply of country spirit under section 22 of the 
Bihar and Orissa Excise Act, If) 15.

Licence is hereby granted under section 13 of the Bihar and Orissa Excise
, hereinafter

an

Act, 1915, to
called the licensee to manufacture country spirit in his distillery situated at 

from to

, resident of

Conditions.
1* The spirit manufactured under this licence shall be of average good quality 

according to the standard for the time being prescribed by the Excfse Commis- 
tioner and shall be subject to periodical analysis by or under the orders of the 
Collector or the Excise Commissioner, and the licensee shall be bound to take 
steps to remedy any defect in the quality thereof which the .Excise Commissioner 
may consider material. The materials for distillation and the cost of analysis 
shall be paid by the distiller. The licensee shall manufacture denatured spirit 
tip to 20 per cent of the potable quantity, if required by Government. The 
analysis shall be made at such laboratory as the Excise-Commissioner shall direct.

2. The licensee shall supply and from time to time duly and efficiently repair, 
maintain and keep in good and sufficient repair and good working order and 
condition the distillery and all buildings at which the manufacture and supply of 
spirit under this licence is for the time being permitted, and shall provide only 
such stills, apparatus, vats, tanks, casks, pumps, gaug.ng rods, vessels, plant, 
saccharometer, hydrometer-, thermometer and utensils of such number, capacity 
and design as the Excise Deputy Commissioner shall from time to time approve, 
and shall be bound so far as may be necessary or proper (as to which the orders in 
writing of the Superintendent of Excise shall be conclusive) to provide for the 
purification of water supplied bo the distillery for purposes of the manufacture of 
spirit and shall be bound to comply with all written directions of the Collector in 
these respects forthwith after receipt of such directions.

3; The licensee shall be bound to make such arrangements as may be 
prescribed in writing by the Collector for the removal of waste matter and refuse 
and the abatement of any nuisance arising from the working of the distillery and 
shall remove and abate the same respectively in accordance with such arrange­
ments.

4. The licensee shall supply suitable quarters for the residence of such officers 
and establishment as the Commissioner may appoint to the distillery in close 
proximity to the distillery.

5- The licensee shall maintain such minimum stock of spirit at the distillery 
the Collector may from time to time notify to the licensee in writing-, and if 

and whenever the stock shall /fall below this prescribed minimum, the licensee 
shall forthwith make up the same to the prescribed minimum.

as

either in6. (a) The licensee shall deposit with the Collector a sum of Es.
Government Promissory Notes or in such other form as the Excise Commissioner 
may direct or shall execute a mortgage in the prescribed form of the distillery 
premises, stills, apparatus, plant and utensils employed in the • manufacture of 
spirit'for such amount as may be fixed by the Board, as security for the fulfilment 
of these conditions and for the payment of all sums of money which may become 
due and owing by the licensee to the Government by way of penalty or other­
wise.

annual fee of Eupees one hundred in advance(b) The licensee shall pay an 
for this licence.

7. This licence is contingent upon a grant of the exclusive privilege of supply 
under section 22.of.the Bihrr and Orissa Excise Act, 1915, and determination of 
such grant for any reason whatever shall also determine this licence.
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of manufacture shall be sold, transferred or sub-rented without 
the previous permission of the Collector in writing. No agent shall be appointed 

for the management without Collector’s approval.
9. In all matters not express!}' provided for herein, the licensee shall accept 

the ruling of the Collector subject to an appeal to the Excise Commissioner.

THE436

8. ]Sfo privilege

Collector of

-V JJ.—(l) The licensee shall observe and bo bound by the provisions of the Bihar and Ori.-sa Excise Act, 1915, 
and of all rules made thereunder applicable to manufacture, isiue and sale of spirit.

(5) The breach, non-performance or non-observance by the licensee or his agent of any of the conditions of this 
tions of the Bihar and Orissa Excise Act, 1915, *>r of rules framo i thereunder so far as they 
ill render this license li ibis to cancellation or suspension.lieer.se or of any provi 

relate *o the licensee w

Counterpart agreement.
Jt , the above-named licensee for myself and my heirs, legal

representatives and assignees, hereby agree to all the terms and conditions herein­
before written and expressed.

Dated 

"Witness.

Signature.19 .

FORM No. D./’W. 5.
License for the sale wholesale of country spirit in the areas mentioned in the

schedule annexed hereto.

License is hereby granted to
hereinafter called the licensee, under the provisions of section 20 of the Bihar and 
Orissa Excise Act. 1915, for the sale of spirit of the description hereinafter men­
tioned in the areas specified in the schedule hereto annexed for a period of one year 
from the 1st April 193 , subject to the conditions hereinafter set forth, viz.:—

Conditions.
1. The spirit sold under this license shall be of average good quality according 

to the standard for the time being prescribed by the Excise Commissioner and 
shall be the produce of meterials of one. or other of the descriptions specified in 
the schedule hereto annexed. Provided always that the licensee may supply 
any spirit made from other materials at any time during tiie subsistence of this 
license, if permitted so to do by general or special order of the Excise 
Commissioner.

2. No spirit shall be sold under this license elsewhere than at the bounded 
warehouses or duty-paid depot specified in the schedule hereto annexed or at anv
otlier warehouse or depot hereafter to be established within the said <,»». w the time being sanctioned by the Excise Commissioner for the d f
of spirit hereunder. purpose of sale

3 The spirit kept at the said warehouse for sale under this license shall be 
subject to penodcial analysis by, or under the orders of the miw!
Excise Commissioner and the licensee shell be bound totl steps a
defects in the quality thereof which tbe Exeisp remedy any
material, as to which his decision in writing shall be concln ^ l C0Ilslde* 
analysis stall be paid by the distiller. ’AeanalysisJT T n 
laboratory as the Excise Commissioner shall direct. ^ Sla macle at suctl

4. The prices to be charged for spirit sold under this ]Wnc:0 different descnptions of such spirit, as set forth in the sohednL ?°r<?ing to th® 
shall be, in the case ot sales at bonded warehouses or duty naid a.fff0

the said schedule, prices calculated according to strength at the pr?oe°s set
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opposite to the names of such warehouses and the different descriptions of spirit
m such schedule In the case of sales fiom any bonded warehouse or duty-paid 
depot to be hereafter sanctioned, as provided in condition 2 hereof, 
spirit made fiom any materials specially permitted by 
Be venue, as in condition hereof mentioned the 
fixed by the Board on granting such sanctioned 
as the case may be.

5. Spirit sold at the said warehouses shall be of such strength only as may be 
fixed from time to time by special or general order of the Board of Revenue.

6. Sales of spirit under this licence shall from time to time be made only to
persons (hereinafter called Licensed Vendors) producing passes in the prescribed
form authorizing the sale to them of spirit, and only of the description or descrip­
tions of spirit mentioned m such passes and of no greater quantity of spirit than 
the quantity mentioned therein.

7. The licensee shall be bound to supply to licensed vendors by way of sale,
at any bonded warehouse or duty-paid depot at which the sale of spirit under 
this license is for the time being permitted, spirit of the quantity or quantities and 
description or descriptions mentioned in the passes produced by them.

8. Such minimum stock of spirit as may from time to time be fixed by the 
Collector and notified by him in writing to the licensee shall be maintained at 
each bonded warehouse or duty-paid depot at which the sale of spirit under the 
license is for the time being permitted. If and whenever the stock shall fall 
below this prescribed minimum the licensee shall forthwith make up the same 
to the prescribed minimum and in default of his so doing within days after 
the receipt by him of notice from the Collector or the officer in charge of the 
warehouse requiring him sc to do, the Collector may procure the spirit required 
so to make up the same from any source he may think fit. The licensee shall be 
liable to pay to the Collector on demand any excess of the cost of any spirit 
so procured including cost of transit over the price realized by the sale thereof.

9. The licensee shall from time to time duly and efficiently repair, maintain 
and keep in good and sufficient repair and good working order and condition all 
bonded warehouses or duty-paid depots, the property of the licensee, at which the 
sale of spirit under this license is for the time being permitted, and the source and 
means of the water-supply thereto. All new warehouses that may be required 
in the areas specified in the schedule hereto annexed shall be built and maintained 
at the expense of the licensee. Such of the warehouses at which the sale of 
the spirit under this license is for the time being permitted, as are the property of 
Government, shall be maintained under the direction of and at the cost of Govern­
ment but the licensee shall pay rent at. a rate to be fixed by the Public Works Pepar- 
ment for the occupation of the buildings,'including quarters for Government officers 
in charge and shall also pay to Government such compensation, not exceeding the 
recorded value of the buildings, as shall be determined by the Collector, whose 
decision shall be final, for all damages, including damage by fire, due to any 
whatsoever to Government buildings and Government property therein, fair 
and tear only excepted. The source of water-supply at each warehouse, shall be 
provided and maintained at the expense of the licensee. As regards municipal taxes, 
the tax on holding, i. e., general municipal tax, will be paid by Government, and all 
additional taxes, whether described as a tax, fee or rate, will be paid by the occupier. 
The licensee shall provide suitable quarters for the officers and guards in charge or 
the warehouse close to the warehouse building.

or if any 
order of the Board of 

prices shall be such as shall be 
or specified in such permission

cause
wear

10. On the determination of this license, whether on the expiration of the 
period abovementioned for which it is as aforesaid originally granted, or of any 
renewal thereof, the licensee, shall be bound if so desired by the Commissioner of
Excise—

to make over to his successor any buildings which he may have con­
structed or acquired in pursuance of this license at a valuation agiecd 
to between him and his successor or, if they are unable to agree, at 
valuation fixed by the Collector
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(b) to make over to his su“®ss^ ^ ■ tfafmay b? specified by the1 Collector'S , 
Mont sicceedmg licensee shall ^

pelled to accept such plants at such valuation,.

If *■ less01’ oHheS 2FZJSany public purpose of lesumi^ p^, the hand of fche
cXcteoSr,01se“ye notice of such desire on the lessee and shall .tender 
him compensation for any building or other improvement which he 
mnv have erected or made with the written consent of the 
Commissioner of Excise, the lessee shell, within throe months from
the date of receipt of the notice aforesaid, vacate the said demised 
premises or such part thereof as is specified in the said notice, 
in case of disagreement as to the amount of compensation aforesaid, 
the matter shall be referred to the Commissioner of Excise whose - 
decision shall be final.

11. All such fittings or articles as are necessary or proper 
with and suitable to the supply, storage, gauging, handling, sale, testing and issue 
of spirit under this licence, including vats, tanks, pumps, pipes, cocks, gauging rods 
and vessels, hydrometer, thermometer, etc.* for use in the warehouse or depot at 
which the sale of spirit under this licence is for the time being permitted, shall be 
provided by the licensee- Yasts, tanks and casks in such warehouses for the 
storage or issue of spirit must be of such number and capacity and be set up 
according to such design as the Excise Deputy Commissioner may from time to 
time direct and shall be provided with suitable dipping rods. All new vats, for 
storage or reduction of spirit shall be of wood. The licensee shall also be respon­
sible for the conveyance of water to all such warehouses for purposes of reduction 
and so far as may be necessary or proper (as to which the orders in writing of the 
Superintendent of Excise shall be conclusive) for the filtration and purification of 
such water before its admixture with spirit, and the licensee shall be bound to 
comply with all written directions of the Collector in these respects forthwith 
after receipt of such directions.

488

com

for or connected

A

li

12. Stoiage, reduction and issue on sale of all spirit under this licence shall be 
made under the immediate supervision of the Government officer in charge of the 
bonded warehouse. The licensee shall keep at each warehouse an ^Enolish- 
knowmg agent on his behalf who shall be competent to perform-duties prescribed
Junri937)520ftheB0ard,SEUleS' (Notification no- 3296-Ex., dated the 21st

18. On receipt of an order in writing from the Commissioner of Excise 
eqmrmg him to remove ony defect in the warehouse buildin°-s or in the 

arrangements for storage, reduction, blending, issue of spirit, water-supply etc 
the licensee shall attend to it at once and must remove the defect within date 
specified m the order and on his failure to do so he shall he ljoW0 2 IT e date 
penalty as the Commissioner of Excise may order and also to snc£ ***
incurred for the removal of such defect. ^ C0S^ as may be

. ^censee shall not hold any interest in the ^ £
spirit within the areas mentioned in the schedule hereto aoeLh 4 of.,cour,tT
adjoining areas as the Excise Commissioner may specify by ordertr wrTthm° “

15. (a) In respect cf bonded warehouses in ti-m ^- a. . , , „ &‘
Bala-sore, the prescribed duty and cost price anrnrrrnCt ,°f Cuttack, Puri and 
specified in the schedule hereto annexed of all spirits SlA8 t0i th! prices or rates 
be received by the Superintendent of Excise and cilWtJd l?”?” th'S licence shall 
issue or the purchase of such spirit. Accounts f ? 7 ^ h,m on or before the

- M o?,^,!rKhra”‘h

1
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arrack from the contract supplier’s distillery or warehouse or depot must be
prepaid into a Government treasury unless the contract supplier has an advance
account with the treasury, in which case the duty may be paid by the vendor to 

distiller up .to the limit of the balance in his favour in that account. The 
cost price of spirit purchased should be paid to the contract supplier.

' 16. Alterations in the rates of duty imposed under section 27 of the Bihar
and Orissa Excise Act, 1915, shall not in any way affect the conditions of this 
licence.

17. The licensee shall be bound to take over, if so ordered by the Collector 
or the Excise Commissioner, a quantity of spirit remaining in each warehouse or 
depot mentioned in the schedule hereto annexed, equal to the average quantity per 
month sold at each such warehouse during the preceding year at° the value at 
which it was sold at each such warehouse during the preceding year, provided 
that if the licensee does not accept this value, the value shall be fixed by the 
Excise Commissioner.

18. On the termination of this licence, whether on the expiration of the period 
above mentioned for which it is as aforesaid originally granted the licensee shall be 
bound to leave if so ordered by the Collector, in each warehouse or depot at which 
immediately before such termination the sale of spirit under this licence shall be' 
permitted, a quantity of spirit equal to half the average quantity per month sold at. 
such warehouse or depot during the preceding months of the year in which such' 
termination shall take place, provided that the quantity of spirit so' left shall be 
valued after such termination at twenty per cent below the rate specified in the 
schedule hereto annexed or, if such rate be not accepted by the succeeding licensee, 
then at such rate as may be fixed by the Excise Commissioner. The licensee shall 
forthwith after determination of the quantity so to be left as aforesaid, remove any 
quantity of spirit in any warehouse or depot in excess of such quantity so to be 
left, and in default of his so-doing the Collector may sell and dispose of such excess 
quantity at the cost and risk of the licensee.

19. Spirit intended for sale under this licence at any of the bonded warehouses 
at which the sale of spirit hereunder is for the time being permitted, shall be 
conveyed to the warehouse for which the same is intended only under a bond for 
payment of the duty prescribed under section 27 of the Bihar and Orissa Excise 
Act, 1915- The licensee shall be liable to pay duty on any deficiency in excess of 
the limit for the time being prescribed by rule of the Board of Revenue under 
section 90 of the Bihar and Orissa Excise Act, 1915.

20. The licensee shall be liable to pay duty on all spirit duly recorded as 
having been brought into and stored in a warehouse or depot and not accounted 
for in excess of H per cent of such quantity (which percentage shall be allowed for 
ordinary wastage) unless he can establish to the satisfaction of the Commissioner 
that such excess wastage has not been occasioned by any negligence on his part or 
the part of any person conducting operations in the warehouse on his behalf, 
whether by storing such spirit in unsound casks, tanks or vats, or otherwise.

21. As security for the fulfilment of these conditions, the grantee shall deposit 
with the Excise Commissioner in respect of each warehouse or deposit at which 
the sale of spirit under this licence is for the time being permitted, such amount 
as that officer may direct either in Government Promissory Notes or in such other 
form as he may approve.

22. Without prejudice to the provisions of section 93 of the Bihar and Orissa 
Excise Act, 1915, any penalties, and other sums for which the licensee may 
become liable under the provisions of that Act shall be recoverable from the 
security deposit so to be made as aforesaid.

,23. No privilege of sale wholesale shall be sold, transferred ^or sub-rented 
without the previous permission of the Commissioner in writing. No agent shall 
be appointed for the management without Collector’s approval.
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revisions of the Bihar and Orissa Excise Act, 1915, anti by

the ruhngnof the Collector subject to an a

■will be bound by the pN. B.—I. the licensee
framed under the Act so far as these may relate to him.

II. The breach, non-performance or non-observance of any of the 
or by his agent will, under section 42 of the said Act, render this license 
under section 57 of the said Act may render tho licensee liable to a penalty.

conditions of this license by the contractor 
liable to cancellation or suspension and

Collector of

Counterpart Agreement.
, the above-named licensee for myself and my 

heirs, legal representatives and assignees, hereby agree to and bind myself to 
perform and observe all the terms and conditions hereinbefore written and 
expressed.

Dated Signature,19 .

Witness.
Schedule.

Materials from 
which spirit shall 
be manufactured.

Warehouse or 
duty-paid depots.

District. Distillery, Price per gallon. Area of supply.

1 2 3 4 5 6
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FORM No. D./W. 2.
General bond for import, export and transport of liquor without payment of 

’ duty.
Know ALL MEN BY THESE PRESENTS that ~ of of --- —----—_____ help

and firmly bound unto the Governor of Orissa (which expression shall, "where the 
context so admits, include his successors in office or assigns) in the sum of rupees 

to be paid to the said Governor for which payment well and truly
_______ I_________Vrnrl _______________ nvyself •

we jointly and severally * ^ ourselves and each of us binds himself 68.Cil ailQ everyto be made
one of our reactive legal representatives. 

Dated this day of
Signed

has import
have been permitted to <*port from time to

tran&porfc
time liquor to wit without previous payment of duty.

Now the conditions of this obligation are :—
1. That

Whereas the above bounden

or tEeS representatives shall not at anytime or times
import

_ex£ort_ any quantity or quantities of the aforesaid liquor the duty or the aggregate
duty on which at the rate prescribed therefor from time to time under section 27 of 
the Bihar and Orissa Excise Act, 1915, or any other amending Act for the time 
being in force shall exceed the sum of rupees

2. That
import
expert
transport;

histhlir representatives shall on each occasion ofor

of the said article within the time mentioned in the pass or passes authorizing such
import
expo** granted under the rules for the time being in force furnish satisfactory

transport
proof to the officer granting the pass that the specified quantity of the said liquor 
has been duly delivered in full to the officer in charge of the bonded warehouse 
or other authorized place of destination specified in the said pass and deposited 
therein after the necessary examination, or in default thereof shall on demand
pay or cause to be paid to the said Governor at the sub^Trealu^r afc

equal to the amount of duty payable on the said specified quantity or such 
portion thereof as shall not have been duly delivered at the rate prescribed therefor 
under section 27 of the Bihar and Orissa Excise Act, 1915, or any other amending 
Act for the time being in force.

3. That if

a sum

and ^ legal representatives shall well and truly keep and
perform all the conditions hereof then this bond shall be void and of no effect, 
otherwise the same shall remain in full force and virtue.

In witness whereof ^ have hereunto set hand and seal the 

in the year
Signed, sealed and delivered by

day

of
the above named

Witness
Witness Collector on behalf of the 

Governor of Orissa.

FORM No. D./W. 3.
This indenture made the clay of 19 between

and the Governor of Orissa (hereinafter called the Governor, which expression shall, 
were the context so admits, includes his successors m office and assigns) of the 
other part. Whereas the said . has beengranteda licenseimder
the provisions of the Bihar and Orissa Excise Act, 1915, to manufacture spirit 
Ir, the distillery at from the to the
and whereas it is a condition of the said license that the said shall

of the one part
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• thp Dregc-ibed form of the [distillery premises] stills, 
execute a mortgage in tne p .q th0 manufacture of spirit for the total r
apparatus, plant and utens _ Jaunty for the fulfilment of the conditions of the

3!T,» for tb. Z
»Tg by h,m * ‘shtoSSe tSposSSfroe from eucu.rrtarnco. of the

intended to be here - ^DeENTUEE WITNESSETH that in consideration
oTtheTrant to him of^uch tose as aforesaid the said doth hereby
convey3 assign transfer and assure unto the Governor [all the land hereditaments 
and Semises more particularly described in the first schdule hereto and 
all buildings, houses, distilleries, godowns and outhouses, erected or being 
thereon and also all rights, easements, liberties, privileges, profits, appendages and 
appurtenances whatsoever to the said lands, hereditaments and premises or any 
part thereof belonging or appertaining, and also] all stills, machinery, tuns, butts, 
coolers, apparatus, vats, casks, plant and block implements and utensils, which are > 
now used or employed in or about the said distillery premises, a list whereof is set 
out in the [second schedule hereto, or which shall at any time during the 
continuance of this security be used or employed by the said iu and about
the said premises for the purpose of the manufacture, sale, storage or issue of spirit.
To hold the same unto the Governor for the total value as hereinbefore mentioned 
subject to the proviso for. redemption hereinafter contained, that is to say 
PROVIDED ALWAYS that if the £aid shall during the continuance
of this license and of all subsequent licenses which may be.granted to him to 
manufacture' spirit at his said distillery observe and perform all the terms, condi­
tions and provisions of all such licenses and observe and perform all the provisions 
of the Bihar.and Orissa Excise Act, 1915, and of all rules framed or which may 
from time to time be farmed thereunder so far as they relate to the licensee and 
shall pay all sums of money which may become due and owing by the said 
to the Governor‘in respect of revenue license fees, cost of-establishment or other­
wise or in respect of fines or penalties which may be imposed on him then the 
Governor shall at any time after the said - - - shall have ceased to
manufacture spirit at the said distillery upon ..the request and at the cost of the 
sai(w his heirs, executors, administrators or assigns reconvey and
retransfer to him the [premises with] stills, machinery, tuns, butts, coolers/apparatus,
Ttf TTnnT.9,Jr t,an<* ^ ock imPlein9nfcs and utensils, hereinbefore granted AND IT 
IS HEREBY AGREED AND DECLARED by and between the said 
his heirs .executors- administrators and assigns and the Governor that any sum 
payaGe by the said - his heirs, executors, administrators and representatives 
.to the Governor shall be recoverable by the Governor under the provisions of the 
Elba rand Orissa Excise Act, 1915, or the Bihar and Orissa Public Demands Recovery 
Ac in respect of Cuttack, Puri, Balasore, Sambalpur, Angul and Kb oM duals 
districts or the Madras Revenue Recovery Act in respect of GanBmonV t<W+ 
or st.tu.or, modified thereof for L time feS ’*£

t

\-V.il,—When tire distillery belongs to Government, the words within square brackets should be deleted.

Schedule.

District. Distillery.
Ar«.a of supply. Depots under the 

distillery.

1 2 o
4i

(Jan jam ... • Aska
Distillery areas of Ganjam district...

1- Aska.

2. Berhampur.

3. Chatrapur.

4.. Jayantipurfiiu.

5. Kodala.

6. Russellkonda.

7. Parlakimedi.

" f i
I
:
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District. Depots under the 
distillery.

Distillery. Area of supply.

1 2 3 4

Koraput Umeri (near Jeypur) ... Nowrangpur, Jeypur, Koraput and 
• the Pottangi taluks. 1. Umerkot.

2. Nowrangapur.

3. Koraput.

4. Nandapur.

5. Kakkiriguma.

6. Jeypur.

7. Kotpad.

Ivapuguda (near Gunupur) ...Do. Gunupur taluk of (he Rayaghada 
division. 1. Vikrampur,

2. Gudari.

Do. Chakkaguda (near Rayaghada) Portions which are under central 
distillery area of Bissemcuttak and 
Rayaghada taluk and the Narayana- 
pattnam Agency of the Koraput 
taluk.

1. Tikarpada.

2. Bissemeuttack.

3. Bandugam.

4. Narayanapatam. 

o. Rayaghada.

6. Kalyanasinghpur.

N.B.—The areas in column 3 are liable to decrease or increase.

[2—1—6-10-1939.]

NO HOE.
IN THE COURT OF THE DISTRICT 

JUDGE OF GANJAM-PUlil.

WANTED
An assistant mistress for the Middle 

Vernacular School for girls at Bargarh in 
the Vernacular Teachers’ Service on a pay 
of Rs. 30—1—40 a month.

Qualifications.—Senior trained non-matri­
culates who arc able to teach subjects 
through the medium of Oriya.

Only Oriyas or those domiciled in the 
Province of Orissa including Orissa States 
need apply.

Applications with copies of testimonials 
should reach the District Inspectress of 
Schools, Puri, on or before the I Oth October 
1939. Candidates should state their age, 
home district and previous experience, if 
any.

Mis. Cask ko. 47/39.
Nettimi Savitramma as guardian of the 

N. Jagadeeswara Eao—Petitioner.

Sunkuru Ranganaikamma—Respondent.
minor

Please take notice that the petitioner ha'i 
applied for extension of succession certifi­
cate in respect of an amount of Rs. 900 
covered by Gresham Life Insurance Com­
pany, Ltd-, Policy no. 482155 on the life 
of late Venkata Katnara Naidu. The 
petition stands posted to the 30th September 
.1939. Anybody interested in opposing the 
Slid application is requested to appear before 
the District Court of Ganjim-Puri, Berh* m- 

by 10-30 a.m. on the 3( th September N. NAYAK,
Inspectress oj Schools, Orissa.

pur,
1939.

S. M. DAS, 
Sub-Judge in-charge. 

Berhampub: 20th'September 1939.

Cuttack: 23rd September 1939.

[2—1—G-!0-l939.]
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(4) must not bo Jess than 5 feej. 
inches in height and 30 i - 
lound the chest.

3. Apply before the 31st of October 193a 
to the District Officer of the home district 
Applications submitted to the undersigned 
direct will not bo entertained! ’

WANTED
Candidates for appointment as Sub-Ins­

pectors of Excise and Salt in Orissa in the 
scale of pay of Rs. 50—2—68—3—80 
(Efficiency Bar)—2—100. Rs. 35 during 
the period of probation.

2. Must be—

mchea r

(1) Oriyas or domiciled in Orissa;
(2) not less than 20 nor more than

25 years age on the 1st December 
1939;

P. T. MANSFIELD, 

Revenue (Excise) Commissioner, Orissa

Cuattck : 27th September 1939.
(3) must be at least Matriculates or 

holders of S. S. L. C., of good 
character and of sound health, 
gcod physique and active habits ;
and [2—1—6-10-1989.]

:
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